
(b) aDd (c). Ie baa beon reported that 
iDltitutioDS bad explored various possibi. 
liti. of eettina another entrepreneur te) 

accept the relPOn~biUty for revi\'inl tbis 
industry. But tbero had beeb no positi. 
response. 

[1'rolll/alloll] 

Losses Incurred by Mlta Tradiog 
Cor,oratJon 

1505. PROF. CHANDRA BHANU 
DEVI: Will the Minister of COMMERCE 
be pleased to sta te : 

(a) whether the Mica Tradinl Corpora
tion is running into heavy losses; and 

(b) it so, the reasons therefor? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE <SHRI P.R. 
DAS MUNSl) : (a) Accounts of the Mico 
Trading Corporation (MITCO) for the year 
1987-88 are yet to be audited and finalised. 
Upto the period 1986 .. 87 for which audited 
accounts are available, MITCO has been 
teportiog pr06t. 

(b) Does not arise. ' 

Compralnts Regarding Loans Dlstdbutt'tl 
to poor People and Marginal 

FarmeriIJ 

1506. SHRI NARSINH MAKWANA: 
Win the Minister of FINANCE be pleased 
to state: 

(a) whether complaints have been 
received from various parts of the country 
in relard to the loans beiDI distributed to 
poor people and marginal farmers; 

(b) whether larae scalo bUDIJins has 
been committed in the name of tbese people 
and if '10, the details thereof; 

(c) whether an Inquiry baa been con .. 
duCted into tbe complaints to received; 
and 

(d) if 10, wbether any remedial m~ure 
has been taken in the Iipt of the find10aa 
of 'the enquiry ? 

"rftlen A.lfft1IrI lit 

mE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMJC AFPAlRS 
IN THE MINISTRY OF FINANCE (811KI 
EDUARDO FALEIRO): (a) to (d). 
Representations received frolD iJ!ldividuaJs 
generally relate to Don-sanction of loans, 
delay in disbursement of loans. write oft or 
remission of dues, reS9hedulina of repay
ment schedUle etc. Such tePresentatiOM 
from the ihdivjduaJs are referred to tbe 
concerned authorities for necessary correc
tive action. Corrective measures are taken 
by banks in respect of complaints, wJrb a 
view to provide necessary redressaJ to tbe 
complain an t. 

[EngliJh] 

Sea-Erosion in Karoataka 

1507. SHRI G. DEWARAYA NAIl{ : 
WiJI the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether Union Governlllent have 
received any fre!'h proposal from the 
Government of Karnataka for sea-erO$iOD 
work; 

(b) if so, the details thereOf; and 

(c) the action taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHl): <a> No, 
Sir. 

(b) and (c). Does not arise. 

Price of Natural Rubber 

1508. PROF. K. V. THOMAS: Will 
the Minister of COMMERCE be pJeased to 
.tate : 

(a) whether there is any proposal to 
increase the floor price of natural rubber .. 

(b) Whether the price of natural rubber 
in the international market increasinl; and 

(c) the difference between its dam.ue 
prke and purchase price abroad? 

TIm MINISTER OF STATE IN TIlB 
MINISTRY OF COMMERCE (SHaI P. a. 



AUGuSt S. 1M. 

DM MUNSl) : (a) Government considers 
reYilioft of tho price band for natural rubber 
OD tho basis of the vari..ltion in the factors 
talcen into account for the fixation or the 
price &and. 

(b) The rubber prices in the interna
tional market which had been displayiol a 
risina trend upto June, 1988 have now 
• tarted showing a downward trend siDce 
July, 1988. 

(c) The domestic price of RMA .. IV 
Ifade and the purchase price abroad of 
ItSS-lU (Equivalent grade to RMA~IV) has 
been 8S under : 

------------~------

Between April .. 
June, 1988 

On 28.7.1988 

Average 
Domestic 
Prices 

17411 

18800 

(Rs. per Mn 

Average 
Price in 
the 
Malaysian 
Market 
(elF) 

17486 

19128 

Seizure of Contraband Goods 

1S09. SHRI E. AYYAPPU REDDY: 
Will the Minister of FINANCE be pJeased 
to state: 

(a) the total quantity of cOnlraband 
loods seized by the customs officials from 
1 April, 1986; to 1 April. 1988, and 

(b) the amount pa1d to the Officers 
and employees of the Customs Department 
as reward for detecting Gold smuggling 
durinl the above period 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) The total value of contraband 
aoods seized by the Customs authorities 
during the period from 1st April, 1986 to 
l.t April, 1988 is R.I. 503.20 crores 
approximately. 

(b) Its. J 2.61 crorea approximately 
have been paid as casb reward. to the 
ot1lcers aad employees of the Cullom. and 
Central Exci.e Department during the 
period from 1.1.1986 to 1.4.1988 for the 
part played by them in anti smuaJiDl 
activities. Separate figures of cash rowarda 
paid for detectina gold smuggling alone are 
not maintained . 

Offer or Forefga Currency FURds by Soviet 
Union for Industrial Projects 

lS10. SHRIMATI 
JESWARI: 

BASAVARA· 

SHRI H. B. PATlL: 

Will tho Ministor of FINANCE be 
pleased to state : 

(a) whether the Soviet Union has otTer .. 
ed foreign currency funds to India for 
deployment in lOtting up industrial projects 
in the country; 

(b) if so, the details of the offer made; 

(c) the main purpose of this fund; 

(d) to what extent the industrial pro
jects in the country will be helped; and 

(e) whether any agreement has been 
signed in this regard; if so tho details 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AEFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO PALEIRO): (a) to (e). The 
Government of the USSR has been extend. 
ing Credits to the Government of India in 
Boubles for financing identified projects 
mainly for the development of basic and 
heavy industries. Since February, 1955 
14 Economic Credits have been extended 
and Credit Agreements executed therefor 
till the end of 1987~88. Out of these 8 
Credits upto 3.3.1977 have been contrac~ed 
and have almost been fully utilise. Details 
of the Credits, I.e., the name of. the Credit 
the date of the Credjt Aareement and th~ 
amount of the Credit are liven in the 
statoment belOW. 




